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Press and abroad also. The unfortunate part is
that in many cases the Union Gov. eminent
counsel have not appeared in spite of notice by
the court. This is a serious lapse. This gives
them an opportunity to get the petition
admitted and thtn do propaganda. One or two
cases | have brought to the notice of the hon.
Home Minister and the hon. Law and Justice
Minister. I don't think even in those specific
cases where the default was specifically
pointed out, action has been taken. I would
request the Government to kindly consider
this. There are three or four points which I
have jotted from these writ petitions. I will
place them (on the Table of the House so that
the time is saved.

Need to give special assistance to
Tamil Nadu in view of the militant
activities on the coastal border

SHRI S. MUTHU MANI (Tamil (Nadu): I
wish to draw the attention of the Central
Government to the urgent need to recognise
Tamil Nadu as a border State and extend
special assistance to deal with the mounting
militant activities on the coast line. So far a
special quota of assistance has been given
only to land 'border States because only those
States have problems from across the border.
But in the recent past, militant and smuggling
activities have been going on heavily along
the coast line of Tamil' (Nadu. After our Dr.
Puratchithilaivi took over as the Chief
Minister of Tamil Nadu, the militant and
smuggling activities have been checked to a
great extent. Our hon. Chief Minister has
vowed to put an end to the militant activities.

In order to protect India from becoming a
haven for militants, who are playing into the
hands of foreign forces hostile to India, the
Tamil Nadu Government 19 spending lot of
money to check their activities.

Tamil Nadu has a major sea border with
Sri Lanka. So, the entire coastal beh poses a
great problem in view of the activities of the
foreign militants. This is a special problem
with considerable im-
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plications in view of the frequent crossing
over of militants to India and vice-versa. The
coastal districts in the State have suffered due
to the activities of the militants. The State has
also had to bear the burnt of accommodating a
large refugee population arising from the
situation in Sri Lanka. These refugees are now
housed in various camps. Although the
immediate cost of feeding the refugees is met
by the Union Government, it has had serious
repercussions on the State's economy. There is
an urgent need to develop roads, water supply
and other basic services in the coastal areas of
Tamil Nadu. Security has also to be sbeefed
up to protect the citizen and to curb militant
activities. Therefore, the Government of
Tamil Nadu has already approached the Union
Planning Commission to treat Tamil Nadu as
border State and extend a special assistance of
Rs 25 crores for 1991-92.

This apart, fishermen of  Rameswaram
Coastal belt have been having harrowing
time during the recent years. Our fisher
men have been fired upon by the Sri'
Lankan Navy, time and again. Many
fishermen have died because of such un
provoked firing, fishing boats and nett
have been forcibly taken away by the
Sri Lankan Navy. Our fishermen are
taken away even while fishing in the
Indian territorial waters. They are beaten
up and subjected to third degree treat
ment by sri  Lanka Navy
Even a week before, 20 fishermen were
taken to Sri Lanka at gun point by the
Sri Lankan Navy. Our fishermen are
tortured in this way by the Sri Lankan
Navy because we gave our Kachchatfva
island to Sri Lanka. According to  the
1974 agreement the traditional fishing
rights of our fishermen and their right to
dry their nets and take rest on the island
stand protected. Yet, Sri Lanka has been
making false claim that the 1976 agree
ment took away these rights. This is
totally wrong. The 1976 agreement
coveredi only certain provisions which
were not covered in the 1974 agreement.

On the contrary, Sri Lanka has violated the
agreement time and again. Sri Lan-kan Navy
has been trespassing tile Indian territorial'
waters regularly. Because of
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the violation of the agreement by Sri Lanka,
oar fishermen, have lost their iivelihood.
They are unable to go tor fishing 'because the
Sri Lankan Navy opens fire on them now and
then. The people of Tamil Nadu, are unable
to attend the annual Christian festival held in
the isl'and each year.

Since Sri Lanka has violated the agreement
time and again, India is not bound to honour it
at the cost of the livelihood of our fishermen.
Our hon. Chief Minister has also taken up the
matter with the Centre and impressed upon
the necessity to protect our fishermen.
Therefore, 1 de_ mand that Kachchativii
island should be taken back on the ground of
gross violation of the 1974 agreement by Sri
Lanka. This will' alone provide a permanent
solution to the problem. Since Kachacha-tivu
is located at a strategic point, it will be useful
to have our military base there. As I conclude,
I want to remind about one thing. In 1974
when the Centre decided to give away
Kachachativu island to Sri Lanka, the then
DMK Government in Tamil Nadu failed to
apprise the Centre of the importance of this
island. Now, it is shedding crocodile tears.

1 demand that the Centre should declare
Tamil Nadu as a border State. They should
give us Rs. 25 crores as a special assistance
and also take back Kachachativu island to
save our lakhs of fishermen and maintain the
unity and integrity of our nation:.

SHRI S. AUSTIN (Tamil Nadu): /Madam
Vice-Chairman, I associate myself with the
special raection made by colleague, Mr.
Muthu Mani. The matter is very serious. The
situation in Tamil Nadu had worsened
following the activities of the foxeign
militants which culminated in the cold-
Mooded assassination of Shri Rajiv Gandhi.
The name of our hon. Chief Minister, Dr.
Puratchi Thalaivi is also in the hit list of these
elements. Since the DMK Government
deliberately allowed the terrorist activities. ..
(Interruptions) ...

SHRI MISA  R.. GANESAN  (Tamil
Nadu): Madam., what is he talking? Is
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he associating or... (Interruptions) ... While
associating let him not mention the DMK
and other things...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kindly stop
intimidating ths Chair. Please sit down.

SHRI MISA R. GANESAN: How can he.
.. (Interruptions) .. .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN):  Will  you
stop intimidating the Chair? I will name you
now. Please sit down.. .(Interruptions) .. .Sit
down at once. . (Interruptions). . If you
don't stop, I will name you... (Interruptions)..
.You sit down and leave it to me to
decide.. .(Interrunp-tions)... 1 will name you, if
you persist in this behaviour..
.(Interruptions)... Mr. Austin, please sit down.
I will let you speak. . . (Interruptions).. .
Mr. Ganesan, I know what I am doing, please
sit down... (Interruptions).. .1 am going to
name you.. . (Interruptions) . - .Mr.
Virumbi, I will not allow you, if you don't
tell your colleague to... (Interruptions) .. -You
tell your Member to behave properly. Mr.
Austin, why do you shout? I will allow you...
(Interruptions) ...Whatever Mr. Ganesan-is
saying, it will not go on record. Mr.
Ganesan, I know what I am doing I am
listening to what he is saying. You sit down..
. (Interruptions). . .You listen to me first. . .
(Interruptions). .. Listen to me. You please sit
down. You canont intimidate the Chair
like this. I have permitted  Mr. Austin to
speak. If any thing is... (Interruptions) ..
Please sit down... (Interruptions) .. .1 will
not have shouting in the House. If he says
anything which is out of the scope...
(Interruptions).. .1 have also allowed Mr.
Viduthalai Virumbi to associate himself, with
the special mention. Whatever he has to say,
he will say. II all these go on, I will' not
allow any further association. Mr. Austin
is entitled to say whatever he has in his
mind. [ am going to permit him to speak. T
will not stop the right of the Members to
speak... (Interruptions) .. .1 am not
allowng you.  If you persist in shouting, I
wifl have to name you.  Please don't make
me to do that.
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SHRI MISA R. GANESAN: I will take a
minute.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): 1 am allowing
Mr. Virumbi. First let him speak. After he
finishes, I will call yon. You canont interrupt
him.

SHRI MISA R. GANESAN: I am on a
point of order.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): After he
speaks, I will allow you, Mr. Viduthalai
Virumbi.

SHRI S. AUSTIN: The Union Planning
Commission has already been approached to
consdier the case of Tamil Nadu along with
other border area States, taking note of its sea
border.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAIJAN): Please be
brief.

SHRI S. AUSTIN: This request for special
Central assistance in view of the sea-border
oituation in Tamil Nadu is is to be granted.
Thank you, Madam.

SHRI S. VIDUTHALAI VIRUMBI: (Tamil
Nadu): The hon. Member, while making the
special mention regarding Kachchatheevu as
well as the help from the Home Department
for strengthening the Tamil Nadu police, had
imported two things: one is regarding the
LTTE and the DMK and the other is
regarding the take-over of Rachchatheevu by
the Government of Ceylon. Since the hon.
Member mentioned the DMK party, to which
I have the honour to belong, my reaction has
to be placed on record.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please be brief.

SHRI S. VIDUTHALAI VIRUMBI:
Regarding Kachchatheevu, in a special
mention about two months back, the

[RAJYA SABHA]

Mentions 292

hon. Member, Mr. Madhavan, spoke clearly.
That itself is the reply to what the hon.
Member has said now. As far as
Kachchatheevu is concerned, when the DMK
was in power, we had

vehemently apposed the Centra] Gov-
ernment. We had asked for the cancellation
of the decision taken by the Central
Government. Even though, at

that time, we were ruling the State, we had
conducted meetings throughout Tamil Nadu
condemning the decision of the Central
Government. That is one thing. The second
aspect is the letter written by the Government
of India to the Government of Ceylon. The
second letter which was referred to by Mr.
Madhavan was the one through which the
Government of India had given the powers of
fishing to the people of Ceylon. That was
during President's rule. Then, Madam,
regarding the LTTE . . .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please
conclude.

SHRI S. VIDUTHALAI VIRUMBILI: It is
an important charge. (Interruption).

SHRI S. MUTHU MANI; I did not make
any charge. I had only said the fact.

THE VICEI-CHAIR.MAN (SHRIMATI
JAYANTHI NATARAJAN): Let him speak. I
Called you once. (Interruptions). Let us not
have shouting here. Mr. Raju, please.
(Interruptions) . Let Mr. Viduthalai
Virumbi speak.

SHRI S. VIDUTHALAI VIRUMBI:
Madam, I did not interrupt him when the
hon. Member spoke. (Interruptions).

THE VICE-CHAIRMAN "(SHRIMATI
JAYANTHI NATARAJAN): Mr. Muthu
Mani, please let him speak. I cannot allow a
debate. (Interruption). Mr. Muthu Mani, he is
entitled to his opinion. Let him speak.

SHRI S. VIDUTHALAI VIRUMBI:
Madam, the accusation made by the hon.
Member is completely incorrect and totally
unwarranted.  Apart  from  that,
(Interruption )..
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THE VICE-CHAIRMAN (SHRI

MATT JAYANTHI NATARAJAN);
Mr. Muthu Mani, please do not inter
rupt. (Interruptions). One minute.

Mr. Viduthalai Virumbi. Mr. Muthu
Mani, please listen to ne. (Interruption).

SHRI S. MUTHU MANI: In 1971
...(Interruption). 1 have only mentioned that
tine. What is the difficulty? (Interruptions) .

THE  VICE-CHAIRMAN (SHRI-
MATI  JAYANTHI NATARAJAN):
Please listen to me, Mr. Muthu Mani. We are
not having a debate. I have allowed him to
associate. Let him associate.

SHRI S. VIDUTHALAI VIRUMBI:
Madam, he talked. about the LTTE-OMK
nexus. It is a strong accusation which I
would like to refute. I want to make it clear
in this House that before
the  assessination  of Mr. Rajiv
Gandhi,. ..

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): You have
denied it. I cannot allow any more on this.
We have to break for lunch.

SHRI S. VIDUTHALAI VIRUMBI: Please
allow me just a few more sentences. Before
Rajiv's assassination, every party was
supporting the I-TTE. But after the
assassination:, nobody as rendered any
support to the LTTE.. .That was the stand
taken in Tamil' Nadu. Contrary to this, a
statement was made and, Madam, I want fo
make it very dear. . . (Interruption). If you
want to speak you can take the permission of
the Chair and speak. I will yield for you.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): No. I am not
giving any more permission.

SHRI S. VIDUTHALAI VIRUMBI:
During the DMK regime, our Rajivji, the late
lamented Prime Minister of India, came to
Tamil Nadu eight times.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI = NATARAJAN);
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Enough, Mr. Viduthalai Virumbi. I am calling
the next speaker.

SHRI S. VIDUTHALAI VIRUMBI:
Alt these times we had given safety and
security in such a manner that they were
able to conduct. ..

THE VICE-CHAIRMAN (SHRI
MATI JAYANTHI NATARAJAN):
Enough, Mr. Viduthalal Virumbi. We

are not going.. . (Interruptions).

Madam, the LTTE' Was supported only
... (Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Mr. Virumbi,
this cannot be allowed. I am calling Mr.
Satyanarayana Drona-mraju. (Interruptions) 1
have called Mr. Dronamraju.

SHRI S. VIDUTHALAI VIRUMBI*

THE  VICE-CHAIRMAN  (SHRI-

MATI JAYANTHI* NATARAJAN):
Nothing will go on record. This matter is
over. pJnterruptions) Nothing is going on
record. This matter is over. Mr. Ganesan, I
will call you. Mr. Muthu Mani, you had your
say. (Interruptions) Mr. Muthu Mani, you had
your turn.  Please sit down.

SHRI MISA R. GANESAHN: Madam,
four day ago, the Chief Minister...
(Interruptions)

THE VICE-CHAIRMAN (SHRI MATI
JAYANTHI NATARAJAN)!: No, no. That
cannot be allowed. That
is not being) discussed. (Interruptions)

The House stands adjourned for lunch till
2.30 p.m.

The House then adjourned for
lunch at thirty-two minutes past one
of the clock.

*Not recorded.
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The House reassembled after lunch at
thirty-five minutes past two of the clock,
THE) VICE-CHAIRMAN (SHRI JAGESH
DESAI) in the Chair.

THE VICE-CHAIRMAN: Shri Satya-
narayan Dronamraju. He is not hert. Shri
Obaidullah Khan Azmi.

Nan-payment of compensation to victims
of {Seelampur riots in Delhi
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